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1/22,09,2000 : Circuit Bench at Ranchi :

Lt 21000 (2)

?/V‘E’MWL Mrs. M.M.Pal, counsel for the applicant. -
/

/&dm, b Heard ld Counsel for the aple.cant and also
jﬂwfm perused the recond Issue show cause notice to the res- I
a/!o,g LA - pondents as to why a proceeding ‘af contempt be not ini-
lau-&ﬂ" f*’"f i tiated against him. Respondent shall file his reply within
bp/fo'f"' four weeks f£rom the date -hereof. Requisxtes to be flled

within two days.
weh F
R 2 _ List it om 20 10, 2000 for hearing on contempt,
o] ) po>
6D skj . AS.Narayan)/v.C. .

%ﬂql ‘\ - t

wlwq \ '
VI e : : | !

‘1 MC 2 ) ‘

i = . . . - : , i —

\ 510(;)/ 20.10.2000 * CIRCUIT BENCH AT RANCHI ° . ;

: CM '
w%&.& . ‘MCS. M.M.Pal..counsel- for.the- applicant

Notices have already been 1$sued;
i\lone appeafs for the respondents. Let it be
listed on 28.11.2000 awaiting w.S. )
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CCPA No, 2/2000(R) ,

(0 +A.N0.608/96) : : ,"~‘

3/15401.2001 : Circuit Bench at =zanchi :
. Mrs. M.M.Pal, counsel for the applicant,
Mr. M.M.Prasad, counsel for the opposite party,

Shod cause reply filed on behalf of the respond-
ents be kept on-the recexd,

20 / Heard leafned Counsel appearing for the
parties. From the s how causeé r.eply, as also the letter
dated, 15th December, 2000, appended to the reply,
along with the calculation sheet of interest, we get

an impression that there has bwen sufficient c'omp'liancel
of the earlier order of this Tribénal as per which
interest calculated from lst April, 1996 to;24th August,

L

1996, @ 12% p.a. appea:s to have been settled and also"
paid to the applicant.

3. : - Learned counsel for the applicant,
hoWever, submitted that she has got no further instruc-
tions from the applicant.

I Y  iIn any view of the matter, having noticed

the facts narrated in the show cause r.ep'ly, suppo rted
with affidavit, we do not consider it' necessary to

| pursue the instant CCPA and, accordingly, it is dropped,
The applicant is, however, not precluded from repre-
senting his case before the respondents, if some more
amovnt was admissible to ’M_‘l} ‘
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skj (L.ReK.Prasad)/M(A) (s.Narayan)/v.C,




